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qEF TREg i TS A

e faeett, 10 TS, 2026

RT3, 3747 (T).— Fea I ALHTT, TS T AT 7T 1956 (1956 T 48) (Forer To# = T2
Ih ATATHIH FZT AT 2) T &TT 3F 30l ST-GTT (1) BT T& AHAT T TART FId g, Tg THTATT 2l ST
& TAT o ATEUE T & qI-ATSATH AT 9T (hoHTo 00.000 & fFoto 49.000 T THoTH0-133,
T oTH0-333 3T THoTH0-114T T ST AT 4 AT ITSATH  TH % J-FUL  [HHTI (AT H0T/T5E eeeT
ATZT 2-FAH/4-T FT FATAT A1), FTLEAT, TIel ST TATAT o AT TATSIA o (o0 ag I Tutera g foraer
Tterd auie A= st | o AT 7, UE G FT SIS A F SO ST Sl AT AT g

T AT =t S 3% GH # RBaas g, I sfaf{aw &t gy 37 it IT-am7 (1) F e qarh
SIS o forT UHT $(H 3 STF0T 92 TS9O | 39 SATSHEAT 6 TR 6l aTg 8§ ST (o & AT a1
AT Tohe T T |

U S ATy Feqe Tt S7iq oraT s SAferrgor sAferawrdy, da=e &7 forfaa =7 7 y&=qa
£ AT 3T A I AT ATAF AT BT JTuar {7 Fer arideT, srgfrwar S AT ®9 ° AT
et farferss Terae T § ST T STaE 39T 3% URT STai<ial 6l gaars & TETG AT UHT 3T S Feed
F TETd, T TS g, o0 a7 TIierenry araeTs THe, Saer g AT a1 ST T SATATT T THT AT
MEREIN L HRIT |

3% srferfea &t e 3 it IT-am=T (2) F orefi werw wrfersTe grer ot e of sraer sty
g |
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TH ATAAT o AT ST ATeAT I F LT AT A AL TAHT TR & I FATAT H ITAH

2 oY 39 Raas =eaT g Adreror foha ST aaar 2 |

ALEA

HLEE 19T % aa9L ool # AU TS & aad-ars T AN 9497 fhoHto 00.000 & fFowfto
49.000 TF TToTF0-133, TToTF0-333 T TToTF0-114T &I JTgA a1l 4 o9 Ir2919 =707 F oy

ST ol ST ATSAT HEAAT T e d TAAT HLAAT Algd H AT |erd fEawor

T[T FT TTH: ALES IEREIICHECEEY

EATED qaeTor €T R ywr | 9 il I T & g T &R

e (IRIREEIEY) (FFRIY)

1 2 3 4 5 6

TTAE T ATH: IT0C
T T ATH: HTETR
1 151 rsft ;ﬁﬁ'z Sl 0.0020234 (FF7 ) 0.0020234
e T ATH: TATSNG
2 24 [GEl ;ﬁﬁ's Sl 0.0101173 (FFa7) 0.0101173
T T AT ATTETH
3 485 rsft ;ﬁﬁ'z Sl 0.0020234 (FF7 ) 0.0020234
ATTe =T ATH: FEHTT
4 238 rsft Zr)'—'ﬁ'g’ Sl 0.0242816 (=7 ) 0.0242816
T T AT AATSILA
5 7/291 st (@TE-2) 0.0324095 (FTF7 ) 0.0324095
e T AR AfRAY
6 2169 fArsft ;Fﬁ'B (et 0.1335491 (ZFT ) 0.133549
7 2460 Frsft Zr)'—'ﬁ'g’ Sl 0.0647511 (=7 ) 0.0647511
T HT ATH: AIZTIL
i T ATH; AT
8 225 IBELl aTEr-2 (aTEr-2)|| 0.0101173 (FFaT) 0.0101173
T T ATH: ATSH
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HTHT-3 (2T -
9 122 IBEL 3 ( 0.0020234 (%7 0.0020234
T T ATH: ITAI
10 333 EEil Tier (ter) 0.0283286 (FF47 ) 0.0283286
T T AT TCE1(514)
11 113 IGELl ITET-2 (STET-2)|| 0.0607041 (TFAT) 0.0607041
12 34 IGELl JTET-2 (STET-2)||  0.190488 (TFAT) 0.190488
T T ATH: TS

gTA1-2 (2T -
13 198 IBEL 2) ( 0.0141643 (FFa7) 0.0141643
ATTe =T ATH: HCTRIA

gTT-2 (4TeI-
14 440 BEL 2) ( 0.0080938 (FF4¥ ) 0.0080938
T T AT ATSAIGATATR

gTT-2 (4TeI-
15 74 BEL 2) ( 0.0768919 (F%47 ) 0.0768919

Total 0.6599667

[qn‘r.‘ér. NHAI/PIU-DEOGHAR/DEOGHAR BYPASS/LA/3a/3A]
g rHaET, e

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 10th July, 2026

S.0. 3747(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of 4 laning Bypass
to NH-114A connecting NH-333 and NH-133 (Deoghar Bypass) from Design Km 0.000 to Design Km 49.000 (Total
Length - 49.000 Km) in the state of JHARKHAND, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, District Land Acquisition Officer,
Deoghar in writing and shall set out the grounds thereof and the Competent Authority shall give the objector an
opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such objections and
after making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either
allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.
The land plans and other details of the land to be acquired under their notification are available and can be inspected by
the interested person at the aforesaid office of the Competent Authority.
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SCHEDULE

Brief Description of the land to be acquired with or without structures falling in 4 laning Bypass to NH-114A
connecting NH-333 and NH-133 (Deoghar Bypass) from Design Km 0.000 to Design Km 49.000 (Total Length -
49.000 Km) in the state of JHARKHAND

State: JHARKHAND

District: DEOGHAR

SIL. No. |[Survey/Plot Number|| Type of Land || Nature of Land Area Area
(in Local Unit) (in Hectares)
1 3 4 5 6
Taluk: Deoghar
Village: Madhopur
1 151 Privat Dhaani- 0.0020234 (Hectare) 0.0020234
vate 2 (Dhaani-2) ' eetare :
Village: Nawadih
2 24 Private Dhaani- 0.0101173 (Hectare) 0.0101173
3 (Dhaani-3) ' ’
Village: Bandhakendua
3 485 Private Dhaani- 0.0020234 (Hectare) 0.0020234
2 (Dhaani-2) ’ ’
Village: Kusmaha
4 238 Private Dhaani- 0.0242816 (Hectare) 0.0242816
v 3 (Dhaani-3) ' :
Village: Ojhajamua
5 7/291 Private (Baadi-2) 0.0324095 (Hectare) 0.0324095
Village: Rohini
6 2169 Private Dhaani- 0.1335491 (Hectare) 0.133549
3 (Dhaani-3) ' '
7 2460 Private Dhaani- 0.0647511 (Hectare) 0.0647511
3 (Dhaani-3) ’ ’
Taluk: Mohanpur
Village: Satbahiri
8 225 Private ZB)aadl'z (Baadi- 1l 6101173 (Hectare) 0.0101173
Village: Chhatmi
9 122 Private Dhaani- 0.0020234 (Hectare) 0.0020234
v 3 (Dhaani-3) ' '
Village: Udaipur
10 333 Private Baandh (Baandh)|| 0.0283286 (Hectare) 0.0283286
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Village: Bargachha(514)
1 13 Private ZB)"‘ad"z (Baadi- 1l 6607041 (Hectare) 0.0607041
12 34 Private E)aad"z (Baadi- || 5 190488 (Hectare) 0.190488
Village: Pathargarha
13 198 Private Dhaani- 0.0141643 (Hectare) 0.0141643
2 (Dhaani-2) ’ ’
Village: Karankol
14 440 Private Dhaani- 0.0080938 (Hectare) 0.0080938
2 (Dhaani-2) ’ ’
Village: Arazidumabad
15 74 Privat Dhaani- 0.0768919 (Hectare) 0.0768919
vate ) (Dhaani—2) . ectare .
Total 0.6599667

[F.No. NHAI/PITU-DEOGHAR/DEOGHAR BYPASS/LA/3a/3A]
SHAIKH AMINKHAN, Director
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